
 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
SITTING AT KOLKATA 

ORIGINAL APPLICATION NO.          OF 2022 
UNDER SECTION 14 OF NATIONAL GREEN TRIBUNAL ACT – 
2010 
 
IN THE MATTER OF:  

 

PI VANRAMCHHUANGI     ...APPLICANT  
VERSUS 

UNION OF INDIA AND OTHERS  …. RESPONDENTS 
INDEX 

Sl. No.                Particulars  Pages 

01. INDEX    

02. SYNOPSIS CUM LIST OF DATES    

03. MEMO OF PARTY    

04. Original Application along with 

Affidavit 

   

05. ANNEXURE A-1 

True copy of the letter dated 
05/07/2021 issued by Divisional Forest 
Officer, Lunglei Forest Officer, Lunglei, 

Mizoram 

   

06. ANNEXURE A-2 
 
True copy of the letter dated 
06/09/2021 issued by Divisional Forest 
Officer, Lunglei Forest Officer, Lunglei, 
Mizoram 

  

   

07. ANNEXURE A-3 

True copy of the letter dated 
09/11/2021 issued by Divisional Forest 
Officer, Lunglei Forest Officer, Lunglei, 
Mizoram 

  

   

08. ANNEXURE A-4 

True copy of the letter dated 
22/12/2021 issued by Divisional Forest 
Officer, Lunglei Forest Officer, Lunglei, 
Mizoram 

 

   

09. ANNEXURE A-5 

True copy of the letter dated 
18/01/2022 issued by Addl. Principal 
Forest Officer 

 

1-2

3-6

7-8

9-27

28-29

30-31

32

33-34

35

1



 

 

10. ANNEXURE A-6 

True copy of the letter dated 
25/01/2022 issued by Divisional Forest 
Officer, Lunglei Forest Officer 

 

11. ANNEXURE A-7 

True copy of the letter dated 
25/01/2022, Divisional Forest Officer, 
Lunglei Forest Officer 

 

12.  ANNEXURE A-8 

True copy of the Legal Notice dated 
04/07/2022 forwarded by the applicant 
to Respondent No. 01 

 

13.  ANNEXURE A-9 

True copy of the letter dated 
18/07/2022 issued by Assistant 
Inspector General of Forests, (Forest 
Conservation), Ministry of Environment 
Forest and Climate Change, 
Government of INDIA 

 

14. ANNEXURE A-10 

True copy of the list of details of illegal 
Land Passes provided by the Forest 
Officials to District Commissioner 

 

15. ANNEXURE A-11 

True copy of the Notices issued by 
Forest Officials 

 

 

Drawn and Filed By

 
 

Nandita Dhar 

 

Advocate

 
New Delhi 
17/10/2022 
 
 

36-38

39-41

42-44

45-46

47-52

53-58

16 Vakalatnama 59

2



 
 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

                       SITTING AT KOLKATA 

 ORIGINAL APPLICATION NO               OF 2022 

(Under Section 14 of the National Green Tribunal Act, 2010) 

IN THE MATTER OF:  

PI VANRAMCHHUANGI     …..APPLICANT 
VERSUS 

UNION OF INDIA AND OTHERS        …..RESPONDENTS 
 

SYNOPSIS CUM LIST OF DATES 

 

Applicant, by way of the present Original Application, would like 

to draw kind attention of this Honble Tribunal on the following issues: 

A. Construction of Sports Academy by Respondent No. 04 in 

violation of the Forest (Conservation) Act, 1980.  

B. Illegal issuance of Land Passes and encroachment inside 

Riverine Forests. 

C. Illegal operation of Stone Quarry inside the Reserved Forest. 

D. Illegal Diversion of River Water by way of Construction of 

Arch Dam / recharging Dam on the River Head of Tlawng 

River. 

It is respectfully submitted that applicant, a social activist and 

conservationist, is a resident of State of Mizoram and is fighting for the 

conservation and protection of Ecology, Flora & Fauna, Biological 

Diversity, Environment and Wildlife in the State of Mizoram. 
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That vide notification dated 04/05/1978 published in the Mizoram 

Gazette and issued under section 21 of the Mizo District (Forest) Act, 

1955, the Lt. Governor (Administrator) of the Union Territory of 

Mizoram was pleased to issue Final Notification constituting a 

Reserved Forest as Tlawng Lmar. 

Despite being the fact that under the Forest (Conservation) Act-

1980, no Forest Activities can take place within the Tlawng Reserved 

Forests, not only State of Mizoram is actively constructing Sports 

Academy within the Reserved Forests but is also acting as a silent 

observer / spectator and as such is encouraging and helping the 

Mining Mafias to perform illegal stone quarrying activities in the said 

area.  

Case of the applicant is that under the law of land NON FOREST 

ACTIVITY is not permitted in the reserved forests, however, due to the 

fact that State officials are themselves involved in doing illegal 

constructions, the Mafia of the area has also joined their hands and as 

such are actively damaging the Ecology and biological diversity of the 

Reserved Forests, hence the present Original Application under 

section 14 of the National Green Tribunal Act-2010.   

It is respectfully submitted that the cause of filing the present 

Original Application before the Apex Green Tribunal is that State of 

Mizoram and in particular its authority namely Mizoram State Sports 
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Council, Aizwal, Mizoram is carrying its construction activity in the form 

of developing State Sports Academy at Zobawk, Lungai in an area 

which fall under Tlawng Riverine Reserved Forest / Recorded Forest. 

It is respectfully submitted that Section 02 of Forest 

(Conservation) Act, 1980 puts an embargo on the State Government 

or any other authority on passing an order permitting the use of any 

forest land for non forest purposes without the prior approval of the 

Central Government. 

It is also important to mention here that highlighting the said 

illegal activities, Addl. Principal Chief Conservator of Forests, Govt of 

Mizoram vide its letter dated 09/11/2021 also requested the Director, 

Directorate of Sports and Youth Services, Aizwal, Mizoram to apply for 

Forest Clearance as provided under Forest (Conservation) Act – 1980. 

(Annexure A-1) 

Similarly, Forest Official has provided list of illegal land passes 

to District Commissioner as well as to Settlement Officer and as such 

has requested to act upon the same in accordance with law, however 

till date no steps have been taken by the District Commissioner to 

release the said Reserved Forest Land. 

It is also important to mention here that apart from providing the 

list of illegal land passes, Forest Officials have also issued Show 

Cause notices to stop Stone Quarry within the Reserved Forests. 
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However, because of the active support of some local administration 

neither the State has cancelled the illegal land passes nor has taken 

any action against the persons who are doing illegal stone quarrying 

activities inside the Reserved Forests. 

Applicant would also like to draw kind attention of this Honble 

Court that on dated 04/07/2022, applicant forwarded a representation 

to Respondent No. 01 wherein the issue related to Non Forest 

Activities in Tlawng Reserved Forest was raised. (Annexure A-2) 

As per the knowledge of the applicant, Respondent No. 01 has 

also written to Respondent No. 02 to act in accordance with the 

provisions as envisaged under Forest (Conservation) Act, 1980. 

However, till date, Respondent No. 04 has neither applied for 

Forest Clearance as provided under Forest (Conservation) Act, 1980 

nor has stopped the construction activities in Tlawng Reserved Forest, 

Aizwal, Mizoram.  

Hence the present drafted and filed. 

Drawn and Filed By 
Nandita Dhar 

Advocate 
advocatenandita@gmail.com 

9811681635 
C-55, Vikaspuri 
New Delhi – 18 

New Delhi 
15/10/2022 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
                      SITTING AT KOLKATA 
      ORIGINAL APPLICATION NO               OF 2022 
 
(Under Section 14 of the National Green Tribunal Act, 2010) 
 
IN THE MATTER OF:  
PI VANRAMCHHUANGI     …..APPLICANT 

VERSUS 
UNION OF INDIA AND OTHERS         …..RESPONDENTS 

 
MEMO OF PARTY 

 
PI VANRAMCHHUANGI 
Chaltlang Dawrkawn 
Aizawl, Mizoram      …..Applicant 
 
Versus 
 
1. UNION OF INDIA 

Through 
Secretary 
Ministry of Environment, Forests and Climate Change 
Indira Prayavaran Bhawn 
Jorbagh 
New Delhi-03 
secy-moef@nic.in 
 

2. STATE OF MIZORAM 
Through its 
Chief Secretary 
New Secretariat Complex 
Aizawl, 
Mizoram-796001 
cs_miz@rediffmail.com 
 

3. STATE OF MIZORAM 
Through 
Principal Chief Conservator of Forests 
Department of Environment, Forests and Climate Change 
Aizawl, 
Mizoram-796001 
pccfaizawlmizoram@gmail.com 
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4. DIRECTORATE OF SPORTS AND YOUTH SERVICES 
Through 
Director 
Aizwal,  
Mizoram-796001 
dsysmizoram@gmail.com 
 

5. SETTLEMENT OFFICER 
Land, Revenue & Settlement Dpeartment 
Lunglei District 
Lunglei 
Mizoram-796701 
mizoram.revenue@gmail.com 

 

Drawn and Filed By 

 

Nandita Dhar 
Advocate 

C-55, Vikaspuri 
New Delhi – 110014 

9811681635 
advocatenandita@gmail.com 

New Delhi 
15/10/2022 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

                      SITTING AT KOLKATA 

       ORIGINAL APPLICATION NO               OF 2022 

(Under Section 14 of the National Green Tribunal Act, 2010) 

IN THE MATTER OF:  

PI VANRAMCHHUANGI     …..APPLICANT 
VERSUS 

UNION OF INDIA AND OTHERS       …..RESPONDENTS 
 

ORIGINAL APPLICATION UNDER SECTION 14 OF THE 

NATIONAL GREEN TRIBUNAL ACT – 2010  

MOST RESPECTFULLY SHOWETH:- 

That the above mentioned Applicants MOST RESPECTFULLY 
SHOWETH: 

 
1. The address of the Applicant is given above for the service of 

notices of this application. 

  
2. The addresses of the Respondents are given above for service 

of notices of the application.  

 
3. The present application is being filed under section 14 of the 

National Green Tribunal Act-2010 (hereinafter referred as NGT 

Act) by the aggrieved applicant, being person interested in the 

protection of the Environment. 

 
4. SUBSTANTIAL QUESTIONS RELATED TO 

“ENVIRONMENT” 
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It is respectfully submitted that by way of the present Original 

Application, applicant wish to raise the following ‘SUBSTANTIAL 

QUESTIONS RELATING TO ENVIRONMENT’: 

1. Whether the State of 

Mizoram can permit the use of Non Forest 

Activities in a Notified Forest without the prior 

approval of Central Government as provided 

under Forest (Conservation) Act – 1980. 

2. Whether the State of 

Mizoram can issue LAND PASSES inside 

FOREST AREA for construction of MINI 

SPORTS COMPLEX without taking prior 

approval from Respondent No. 01 as envisaged 

under Forest (Conservation) Act, 1980. 

3. Whether the State is 

not bound to take action against the Stone 

Quarry operators who are illegally carrying on its 

activities inside the Reserved Forests. 

 
5. Jurisdiction of the National Green Tribunal  

 
That this Hon’ble Court has the jurisdiction to settle the present 

Original Application as the dispute involved in the present 

application is a civil one and relates to the Environment. 
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It is respectfully submitted that the issue raised by the 

applicant in the present Original Application deals with Non 

Forest Activities in Tlawng Reserved Forests by Respondent No. 

04. Case of the applicant is that as per Section 02 of Forest 

(Conservation) Act-1980, No State Government or any other 

Authority shall carry on any Non Forest Activity in Reserved 

Forest without the prior approval of Respondent No. 01. 

 
It is respectfully submitted that as per Section 14 of the 

National Green Tribunal Act-2010, this Honble Court shall have 

the Jurisdiction over all civil cases where a substantial question 

relating to environment is involved and such questions arises out 

of the implementation of the enactments specified in Schedule I 

of the National Green Tribunal Act – 2010. 

 
It is further respectfully submitted that Schedule I of the 

National Green Tribunal Act, 2010 contains Forest 

(Conservation) Act, 1980, hence it is clear from the above 

mentioned facts and circumstances that this Hon’ble Tribunal 

has the Jurisdiction to entertain the disputes arising out of the 

present Original Application.  

 
6. That following are the facts and circumstances which lead the 

applicant to filed the present Original Application: 
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i. That vide notification dated 04/05/1978 published in the 

Mizoram Gazette and issued under section 21 of the Mizo 

District (Forest) Act, 1955 the Lt. Governor (Administrator) 

of the Union Territory of Mizoram was pleased to issue 

final notification constituting a Reserved Forest as Tlawng 

Lmar. 

 
ii. That in order to construct the Mini Sports Academy, 

Respondent No. 02 and its authorities not only issued 

Land Passes inside Tlawng Protected Forest but also 

allowed the construction of the same. It is respectfully 

submitted that Respondent No. 02 and its authorities 

allowed Non Forest Activities in the Forest Area without 

taking ‘PRIOR APPROVAL’ from the Respondent No. 1 as 

provided under the Forest (Conservation) Act, 1980. 

 
iii. That by way of letter dated 05/07/2021, Divisional Forest 

Officer, Lunglei Forest Officer, Lunglei, Mizoram raised 

the issue regarding construction of Mini Sports Complex 

at the hard source of Tlawng River (Recorded Forest) and 

as such informed the District Sports and Youth Services 

Officer, Lunglei District, Lunglei that the said construction 
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is going on without obtaining Prior Approval from 

Respondent No. 01. 

 
It is important to mention here that vide the said letter 

dated 05/07/2021, District Forest Officer, Lunglei 

requested the District Sports and Youth Services Officer, 

Lunglei to take necessary actions and to submit proposal 

for diversion of forest land for construction of Mini Sports 

Complex within Tlawng Riverine Reserved Forests / 

Recorded Forest as per the provisions of Forest 

(Conservation) Act, 1980.  

 
True copy of the letter dated 05/07/2021 issued by 

Divisional Forest Officer, Lunglei Forest Officer, 

Lunglei, Mizoram is annexed and marked hereto as 

Annexure A-1.  

 
iv. Observing the fact that District Sports and Youth Services 

Officer, Lunglei has failed to respond to the letter dated 

05/07/2021, Divisional Forest Officer, Lunglei Forest 

Officer, Lunglei, Mizoram vide his letter dated 01/09/2021 

again requested the District Sports and Youth Services 

Officer to take necessary actions in submitting proposal 

for Forest Clearance for diversion of forest land for 
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construction of the Mini Sport Complex within Recorded 

Forest area at Zobawk. 

 
True copy of the letter dated 01/09/2021 issued by 

Divisional Forest Officer, Lunglei Forest Officer, 

Lunglei, Mizoram is annexed and marked hereto as 

Annexure A-2.  

 
v. That on dated 09/11/2021, Divisional Forest Officer, 

Lunglei Forest Officer, Lunglei, Mizoram again dashed a 

letter dated 09/11/2021 and requested the Respondent 

No. 04 to apply for Forest Clearance as the said 

construction is under the RRF Area. 

 
True copy of the letter dated 09/11/2021 issued by 

Divisional Forest Officer, Lunglei Forest Officer, 

Lunglei, Mizoram is annexed and marked hereto as 

Annexure A-3. 

 
vi. It is important to mention here that Divisional Forest 

Officer, Lunglei Forest Officer, Lunglei, Mizoram again 

dashed a letter dated 22/12/2021 to the District Sports and 

Youth Officer wherein he again highlighted the need of 

submission of proposal for Forest Clearance for diversion 
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of forest land for construction of Mini Sports Complex 

inside Recorded Forests Area. 

 
True copy of the letter dated 22/12/2021 issued by 

Divisional Forest Officer, Lunglei Forest Officer, 

Lunglei, Mizoram is annexed and marked hereto as 

Annexure A-4. 

 
vii. That vide its letter dated 18/01/2022 addressed to 

Divisional Forest Officer, Lunglei Forest Officer, the Addl. 

Principal Chief Conservator of Forests & Nodal Officer 

(Forests Clearance) directed cancellation of land passes 

issued inside Forest Areas. 

 
True copy of the letter dated 18/01/2022 issued by 

Addl. Principal Forest Officer is annexed and marked 

hereto as Annexure A-5.  

 
viii. That in response to letter dated 18/01/2022 issued by 

Addl. Principal Chief Conservator of Forests & Nodal 

Officer (Forests Clearance), Divisional Forest Officer, 

Lunglei Forest Officer vide its letter dated 25/01/2022 

requested the Settlement Officer, Lunglei District, Lunglei 

to cancel all the land passes involved in the construction 

of Mini Sports Complex at Zobawk. 
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True copy of the letter dated 25/01/2022 issued by 

Divisional Forest Officer, Lunglei Forest Officer is 

annexed and marked hereto as Annexure A-6.  

 
ix. Applicant would also like to apprise this Honble Tribunal 

that vide its letter dated 25/01/2022, Divisional Forest 

Officer, Lunglei Forest Officer again requested the District 

Sports and Youth Services Officer to not only stop all 

works taken up for construction of the Mini Sport Complex 

but also informed that any issuance / existence of land 

titles such as LSC, Periodic Patta, Village Council Pass 

etc. within the Reserved Forests / RRFs are considered to 

be illegal and void and its uses for any non-forests 

purpose will amount to violation of the Forest 

(Conservation) Act, 1980. 

 
True copy of the letter dated 25/01/2022, Divisional 

Forest Officer, Lunglei Forest Officer is annexed and 

marked hereto as Annexure A-7. 

 
x. It is respectfully submitted that vide its letter dated 

04/07/2022, applicant approached Respondent No. 01 

and sought their urgent intervention for protection of the 

Tlawng Recorded Forests, Aizawl, Mizoram. 
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True copy of the Legal Notice dated 04/07/2022 

forwarded by the applicant to Respondent No. 01 is 

annexed hereto as Annexure A-8. 

 
xi. It is pertinent to mention here that finding substance in the 

Legal Notice dated 04/07/2022 preferred by the applicant, 

Respondent No. 01 also directed the Government of 

Mizoram to stop the illegal construction which they are 

carrying out on the forest land immediately. It is important 

to mention here that vide the said letter dated 18/07/2022, 

Assistant Inspector General of Forests, Forest 

Conservation Division, Ministry of Environment Forest and 

Climate Change, Government of INDIA also directed the 

Principal Secretary (Forests), Government of Mizoram to 

submit action taken report to them for further action. 

 
True copy of the letter dated 18/07/2022 issued by 

Assistant Inspector General of Forests, (Forest 

Conservation), Ministry of Environment Forest and 

Climate Change, Government of INDIA is annexed and 

marked hereto as Annexure A-9. 

 

xii. It is respectfully submitted that despite of the letters issued 

by Respondent No. 03 as well as Respondent No. 01, 
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Respondent No. 04 has neither stopped its Non Forest 

Activities in Forest Area nor applied for Forest Clearance 

as provided under the provisions of Forest (Conservation) 

Act-1980. 

xiii. Further it is also pertinent to mention here that Forest 

Official has provided list of illegal land passes to District 

Commissioner as well as to Settlement Officer and as 

such has requested to act upon the same in accordance 

with law.  

However, till date no steps have been taken by the District 

Commissioner to release the said Reserved Forest Land.  

 
True copy of the list of details of illegal Land Passes 

provided by the Forest Officials to District 

Commissioner is annexed hereto and marked as 

Annexure A-10. 

 
xiv. That apart from providing the list of illegal land passes, 

Forest Officials have also issued Show Cause notices to 

stop Stone Quarry within the Reserved Forests. However, 

because of the active support of some local administration 

neither the State has cancelled the illegal land passes nor 

has taken any action against the persons who are doing 
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illegal stone quarrying activities inside the Reserved 

Forests. 

True copy of the Notices issued by Forest Officials is 

annexed and marked hereto as Annexure A-11. 

 
xv. It is also important to mention here that Respondent No. 

02 and its authorities are also illegally diverting the river 

water by way of Construction of Arch Dam / recharging 

Dam on the River Head of Tlawng River.  

 
It is respectfully submitted that because of the said 

illegal diversion of the river water, not only people residing 

in the nearby villages have been deprived of their right to 

use the said water but aquatic life of the river is also 

getting damaged.  

 
It is respectfully submitted that because of the said 

illegal construction of Recharging Dam at Tlawng River, 

the Public Health Department of State of Mizoram is not 

only illegally diverting the flow of the River but is also 

depriving the people residing in other villages from the 

using the River Water.  

 
Further, it is also pertinent to mention here that due 

to the said illegal diversion of water not only the Aquatic 
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Biodiversity of the River Tlawng is at stake but shall also 

suffer irreparable loss, hence it is necessary to direct the 

State of Mizoram to not to construct the said illegal 

recharging dam without taken into consideration the 

impact assessment of the said construction and that too 

by an independent agency like WILDLIFE INSTITUTE OF 

INDIA or MINISTRY OF JAL SHAKTI, UNION OF INDIA 

etc. 

 

xvi. Hence by way of present Original Application filed under 

Section 14 of the National Green Tribunal Act- 2010, 

applicant requests urgent intervention of this Honble Court 

and as prays before this Honble Court to direct 

Respondent No. 04, inter alia, to stop the construction 

which they are carrying-on illegally and in violation of 

Forest (Conservation) Act, 1980 within Tlawng Riverine 

Forests / Recorded Forest. 

 
xvii. That the balance of convenience is in favor of the applicant 

and the ends of justice shall suffer if the relief as prayed is 

not granted. 
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xviii. That applicant has not filed any other application or 

petition praying similar relief before any other tribunal or 

court. 

GROUNDS 

 

A. Because Section 02 of the Forest (Conservation) Act, 1980 puts 

an embargo on the State Government or any other authority on 

passing an order permitting the use of any forest land for non-

forest purposes without the prior approval of the Central 

Government. 

 
B. Because as per Article 48 A of the Constitution of INDIA the 

State shall endeavour to protect and improve the environment 

and to safeguard the forests and wildlife of the country. 

 

C. Because as per Article 51 A g of the Constitution of INDIA it is 

the duty of every citizen of INDIA to protect and improve the 

natural environment including forests, lakes, rivers and wildlife 

and to have compassion for living creatures. 

 

D. Because the Honble Apex Court in Civil Appeal No. 10294 of 

2013 titled as Narinder Singh Versus Divesh Bhutani and others 

has held that while interpreting ad applying the laws relating to 

the environment, the principle of sustainable development must 

be borne in mind. 

21



 
 

 

E. Because the Honble Apex Court in the case of Rajeev Suri Vs. 

Delhi Development Authority and Others {(2021) SCC Online SC 

7} while dealing the concept of Sustainable Development held 

the following: 

 

“507. The principle of sustainable development and 

precautionary principle need to be understood in a 

proper context. The expression “sustainable 

development” incorporates a wide meaning 

within its fold. It contemplates that development 

ought to be sustainable with the idea of 

preservation of natural environment for present 

and future generations. It would not be without 

significance to note that sustainable 

development is indeed a principle of 

development - it posits controlled development. 

The primary requirement underlying this 

principle is to ensure that every development 

work is sustainable; and this requirement of 

sustainability demands that the first attempt of 

every agency enforcing environmental rule of 

law in the country ought to be to alleviate 

environmental concerns by proper mitigating 
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measures. The future generations have an equal 

stake in the environment and development. They 

are as much entitled to a developed society as 

they are to an environmentally secure society. By 

Declaration on the Right to Development, 1986, the 

United Nations has given express recognition to a 

right to development. Article 1 of the Declaration 

defines this right as: 

“1. The right to development is an inalienable human 

right by virtue of which every human person and all 

peoples are entitled to participate in, contribute to, 

and enjoy economic, social, cultural and political 

development, in which all human rights and 

fundamental freedoms can be fully realized.”  

508. The right to development, thus, is 

intrinsically connected to the preservance of a 

dignified life. It is not limited to the idea of 

infrastructural development, rather, it entails 

human development as the basis of all 

development. The jurisprudence in 

environmental matters must acknowledge that 

there is immense inter-dependence between 

right to development and right to natural 
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environment. In International Law and Sustainable 

Development, Arjun Sengupta in the chapter 

“Implementing the Right to Development” notes 

thus:  

“… Two rights are interdependent if the level of 

enjoyment of one is dependent on the level of 

enjoyment of the other…” 

 

F. Because by way of carrying on non-forest activities in the 

reserved forest, Respondent No. 02 and Respondent No. 04 has 

violated the provisions as envisaged under the Forest 

(Conservation) Act, 1980. 

 
07. That the balance of convenience is in favour of the applicant and 

the ends of justice shall suffer if the relief as granted is not prayed. 

 

08. That the applicant has not filed any other petition praying similar 

relief in any other Court. 

 

LIMITATION 

That the applicant has filed the present Original Application within the 

limitation period as prescribed under section 14 of the National Green 

Tribunal Act-2010. 

PRAYERS 
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In view of the above mentioned facts and circumstances, this Honble 

Court may graciously be please to: 

A. Direct the Respondent No. 03 to demolish the illegal structures 

which Respondent No. 04 has constructed within the Tlawng 

Protected Forests in violation of Section 02 of the Forest 

(Conservation) Act, 1980. 

 
B. Direct the Respondent No. 02 and Respondent No. 04 to 

forthwith stop the construction of Mini Sports Academy within 

Tlawng Protected Forests. 

 

C. Direct the Respondent No. 02 to cancel all the illegal land passes 

issued within Tlawng Protected Forests. 

 
D. Direct the Respondent No. 02 to take action against the Stone 

Quarry Operators who are working illegally within the Tlawng 

Protected Forests. 

 

E. Direct the Respondent No. 03 to remove the debris and to 

restore the ecology of Tlawng Protected Forest in its Original 

Form. 

 

F. Direct the State of Mizoram to not to construct the said illegal 

recharging dam without taken into consideration the impact 

assessment of the said construction and that too by an 

independent agency like WILDLIFE INSTITUTE OF INDIA or 

MINISTRY OF JAL SHAKTI, UNION OF INDIA etc. 

 
G. Pass any other Order or Direction as this Honble Court deems 

fit and proper under the facts and circumstances of the above 

case. 
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AND FOR THIS ACT OF KINDNESS THE APPLICANT AS IN DUTY 

BOUND SHALL EVER PRAY. 

Drawn and Filed By 

 

Nandita Dhar 
Advocate 

C-55, Vikaspuri 
New Delhi – 110014 

9811681635 
advocatenandita@gmail.com 

New Delhi 
15/10/2022 
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No.B.14016/19/2015-DFO(L)/229 

GOVERNMENT OF MIZORAM 

DEPARTMENT OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

LUNGLEI FOREST DIVISON; LUNGEI 

Dated Lunglei, the 12th August, 2021 

To  

Malsawma Murray 

 

Sub: Stone quarrying in TlawngHnar Reserved Forest- reg 

As per the on ground inspection of the Range officer it is found that you 

are carrying out stone quarrying within Tlawng Hnar Reserved forest. Your 

application sent on 30.1.2015 seeking extension area for Stone quarrying 

within reserve forest area was replied and denied vide No B 

1407/8/2009/8/DFO (L)/45 dated 9.2.2015.  

The govt take violation of laws seriously and what this activity you are 

carrying out is illegal and against the law. Mizoram Forest Act 1955, Sec 24, 

Sub section (4) prohibits stone quarrying within Reserve forest area. Forest 

(Conservation) Act, 1980 also prohibits felling of trees and bamboo. 

Tlawnghnar Reserved Forest is the source of water not only just for the 

people of Lunglei but is also a tributary to rivers flowing through different 

districts of Mizoram. Pulverising the catchment/source of Tlawng will disrupt 
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our main source of water in the state and quarrying is also a threat to the 

safety of people.  

Owing to the above points, you are hereby notified to immediately stop 

the stone quarrying inside the Reserved Forest. If you do not, we will take 

action as per the law. 

Sd/- (illegible) 

(Lalrammwii Sailo) 

Divisional Forest Officer 

Lunglei Forest Division 

Lunglei 
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No.B.14016/19/2015-DFO(L)/229 

GOVERNMENT OF MIZORAM 

DEPARTMENT OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

LUNGLEI FOREST DIVISON; LUNGEI 

Dated Lunglei, the 12th August, 2021 

To  

1. C. Renlalduhawma (Illegible) 
2. Jhaugmimawia (Illegible) 
3. Rinsauga (Illegible) 
4. B.Lalsaugluaia (Illegible) 

 

Sub: Stone quarrying in TlawngHnar Reserved Forest- reg 

As per the on ground inspection of the Range officer it is found that you 

are carrying out stone quarrying within Tlawng Hnar Reserved forest. Your 

application sent on 30.1.2015 seeking extension area for Stone quarrying 

within reserve forest area was replied and denied vide No B 

1407/8/2009/8/DFO (L)/45 dated 9.2.2015.  

The govt take violation of laws seriously and what this activity you are 

carrying out is illegal and against the law. Mizoram Forest Act 1955, Sec 24, 

Sub section (4) prohibits stone quarrying within Reserve forest area. Forest 

(Conservation) Act, 1980 also prohibits felling of trees and bamboo. 

Tlawnghnar Reserved Forest is the source of water not only just for the 

people of Lunglei but is also a tributary to rivers flowing through different 
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districts of Mizoram. Pulverising the catchment/source of Tlawng will disrupt 

our main source of water in the state and quarrying is also a threat to the 

safety of people.  

Owing to the above points, you are hereby notified to immediately stop 

the stone quarrying inside the Reserved Forest. If you do not, we will take 

action as per the law. 

Sd/- (illegible) 

(Lalrammwii Sailo) 

Divisional Forest Officer 

Lunglei Forest Division 

Lunglei 
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